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Mr. Deputy-Speaker: The question
is:

“That  Clause 1, as  amended, 
stand part ot the Bill.’*

The motion was adopted.

Clause 1, as amended, was added to 
the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Shri Biswas: I beg to move:

“That the Bill, as amended, be 
passed.**

Mr. Deputy-Speaker: The  question 
is: ^

“That the Bill, as amended, be 
passed.”

The motion was adopted.

Mr. Deputy-Speaker: There is very 
little time The House will now stand 
adjourned to 2-30 p.m . today.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[Mr. Deputy-Speaker in the Chair]

INDIAN  COCONUT  COMMITTEE 
(AMENDMENT) BILL

The Minister of Agriculture (Dr. P. 
S. Deshmukh): I beg to move:

Mr. Deputy-Speaker: The hon. Mi
nister is  moving on  behalf of Shri 
Rafi Ahmad Kidwai. I want to make 
The proceedings correct and complete. 
The order paper shows this motion in 
the name of Shri Rafi Ahmad Kidwai. 
Whenever any other Minister is act
ing on his behalf, he h»s to say The
Bill stands in the name of..........’and
that he is making the motion on his 
behalf.

Dr. P. S. Deshmukb: On behalf of 
Shri Rafi Ahmad Kidwai, I beg to 
move:

“That the Bill further to amend
the Indian  Coconut Committee
Act, 1944. be taken into considera- 

 ̂tion.”

This is quite a simple  Bill, and 
there are only a few changes that are 
proposed which seek to amend certain 
sections of the Indian Coconut Com
mittee Act, 1944.
This is quite a simple Bill, and 
section 2, Act X of 1944, and we are 
proposing to modify the definition of 
the word ‘mill’. Formerly, a mill was 
mittee Act, 1944  -

“any place m which copra is
crushed for the extraction of oil,

which is a factory as defi»ned in 
section 2 of the Factories Act,
1934.”

The  present  definition that  Ift
proposed is: ,

“any premises in which or in 
any part of which copra is crushed 
or is ordinarily crushed with the 
aid of power for the extraction of 
oil”.
Then  there  is  an Explanatior̂
added: ,

“ ‘power’ means electrical energy 
or any other form of energy which 
is mechanically transmitted and is 
not generated by human or animal 
agency.”

With regard to all the amendments 
that have been suggested, there is a 
fairly comprehensive  explanation aĉ 
companying the Bill in the shape of 
the Statement of Objects and Reasons.
I need not therefore take very long to» 
explain the provisions of th.s Bill. Yet 
certain brief comments would probab*- 
ly be necessary.  This definition  of 
the word ‘mill’ has been altered with 
the intention of including all mills 
where the extraction of oil  is donê 
with the aid of power, irrespective of 
the number of hands  employed. As 
has ben  our experience,  with  the 
existing: definition, there were chances 
of evasion, and so this new definitioii 
has been proposed.

So far as clause 3 which seeks to- 
amend section 4 of the original Act Iŝ 
concerned, the changes that are pro
posed are more or less  verbal ones. 
For instancy, the changfe from  the 
word ‘Vice-chairman’ to  ‘Vice-Presi
dent’ of the Indian Council of Agri
cultural Research is one such. By the 
sub-clause (aa) that has been propos
ed, it is intended to add ‘The Agricul
tural Marketing Adviser with the Gov
ernment of India.’ He was not there 
originally, and now we propose ta 
include this Adviser also as a member 
of the Committee.

Coming to sub-clause (ii) of clause 
3, it is proposed to substitute clause 
rd) of section 4 of the parent Act with, 
the following:

“(d) four persons  representing 
respectively, the Governments  of 
Assam, Madras, Mysore, and Tra- 
vancore-Cochin, appointed in each 
case by the State Government con
cerned;”.

Here,  the  difference  between  the 
original Bill and this Bill is only the 
addition, of the State of Assam, which
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will now have a representation on thif 
Conunittee lor the first time.

Coining to sub<clause (iii) of clause
3. we are substituting in the place ot 
the Central Assembly and the Council 
•of States, the words ‘The House ot the 
People* and the ‘Council  of  State.’ 
There is no other difference except the 
coupling  of  Travancore-Cochin, 
because it now constitutes one State. 
Originally they were separsrte, and the 
representation  also  was  separate. 
There is, however, no addition to the 
representation  given to the  various 
states.

In clause 4, we seek to  substitute 
«ub-section  (1) of section 7 of the 
principal Act by the following sub
section :

“(1) The  Central  Government 
msty appoint any of the persons 
referred to in  section 4 or any 
other oerson to be the President of 
the Committee, and if any other 
person is so appointed that other 
person shall be deemed to be a 
member of the Committee for all 
the purposes of this Act.”

For long, there was a complaint that one 
person is acting as the President of so 
manŷ Committees.  We  therefore 
thought that we should have  power 
to appoint somebody else as thp Pre
sident, and necessarily if anybody is 
appointed as President, he must be 
Tnade a member of the Committee also.

In clause 5, we seek to amend 
section 9 of the principal Act. In sub
section (1) for the words “and coconut 
poonac.”  the words  and  brackets 
'“coconut poonac and such other coco
nut products (excepting coir and  its 
products) as the Committee may deter
mine.’* shall be  substituted. This is 
intended with a view to enlarge the 
scope of the activities of this Com
mittee. afnd has been found necessary 
on account of  the  suggestions that 
have been made.

In sub-clause (ii) oI clause 5, we 
seek to substitute for clause (b) of 
sub-section (2) of section 9  of the 
principal Act, the following:

“(b) the  supply  of tedhnical 
advice to growers of coconut, and 
to persons engaged in any  coco
nut industry;’.

Here also, the intention is the same as 
I referred to previously, namely mak

ing the technical advice available to a 
larger number.

Clause  seeks to add a new section 
to the principal Act The purpose of 
this amendment is to give the Com
mittee scope for widening its activi
ties, and deals with the submission of 
a monthly return by the owner of 
every mill with regacrd to the consump
tion of copra in that mill. It is possi
ble that new mills  may ĉ me into 
being,  and particulars  may not be 
furnished with regard to the consump
tion of copra, for the assessment of the 
cess. The purpose of the  proposed 
amendment  is  to  ensure that  the 
owner of every new mill which is set 
up will send an  intimation to this 
effect to the Collector  within a fort
night from the  commencement of its 
business.  The various heads  under 
which the  information is to be sup
plied have also been indicated.

I, therefore, submit. Sir, that there 
is no amendment which has been 
sought which can be questioned on any 
of the grounds. There were, however, 
two omissions which, I frankly admit, 
and  I  am glad  that my friend, 
Mr. Damodara Menon has given notice 
of two amendments which are neces
sary.  They are necessary because of 
the fact to which I referred, namely, 
there being one State now instead of 
two.

I propose to accept them.
There are some minor amendment̂ 
notices of which have been given by 
some hon. Members of tlie House.  I 
would not like to comment upon them 
at this stage.  They will probably be 
commented upon when this motion is 
adopted.
Mr. Deputy-Speaker:  What exactly
is the work such Committees have been 
doing for sometime, how far is it useful 
and how can it be made more useful?
Dr. P. S. Deshmukh: 1 would have
been glad to give a resume. But with 
your permission, Sir, I would circulate 
a note, because I do not think most of̂ 
the amendments are of Lny great"" 
radical nature. They are only verbal> 
Therefore, I have not taken any steps 
in providing a lot of literature on this. 
When one of my friends said that he 
would like to see some literature on 
this subject, I told him that there was 
enough literature the hon. Member 
could be drowned in. I would not uw 
the same phrase with regard to all the 
hon. Members. They are too many to 
be drowned in the files of one Com
mittee.  The papers are many but I 
propose to give a succinct note on 
work that these Committees are doing 
and what, if any, changes we propow 
to make so far as their work It
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concerned.  I assure the House, Sir, 
that I am looking into the working of 
every one of these Committees îrobably 
with a different eye than from that 
which it had been looked at,, and I 
think I will be able to satisfy the House 
so far as the work of each of these 
Committees is concerned.
Shri V. P. Nayar (Chirayinkil): May 
I suggest, Sir, that we discuss the Bill 
after getting the note?

The Minister of Commerce (Shri 
Karmarkar): That is not possible.
Mr. Deputy-Speaker: I have only 
made a suggestion.  Questions have 
been asked here repeatedly about ê 
working of these Committees in the in
terest of the producers, what help has 
to be rendered and so on. Not only 
Members of this House but people are 
watching every Bill that is introduced 
here, so that there may be a sense of 
relief that really some more effective 
measures are being taken not merely 

the purpose of getting more cess 
even irom small factories  employing 
two or three people, but for the bene
fit of the coconut growers and so on. 
Every Bill which a Ministry brings 
becomes more  popular by saying all 
that on the floor of the House. Now, 
that need not stand in the way of our 
proceeding with this Bill. I will place 
the motion formally before the House 
before discussion is started.

Motion moved:

“That the Bill further to amend 
the Indism  Coconut  Committee 
Act, 1944, be taken into considera
tion.”

Shri IP. T. Chacko (Meenachil): Sir, 
the amendment of this Act is highly 
necessary, but a more exhaustive re
vision of the Act would have been more 
welcome. 11115 Committee was consti
tuted specially for the  improvement 
and development of the  cultivation, 
marketing and utilisation of coconuts 
in India.  It was functioning for the 
last seven years from  1945 onwards 
and I wish to point out now that it 
has completely failed in its objectives.
It has failed mainly because of the de
fects in the constitution of the Com
mittee itself. I have with me five an
nual reports of the  Committee and 
certain reports of the proceedings of 
the meetings of the Committee. I do 
not know whether the  Government 
have carefuHy examined all these re
ports. If they had examined all these 
annual reports, they would have found 
that they proclaimed that the commit- 
t̂ was a colossal faqilure in its func
tioning. I may be permitted to point out, 
in brief how it has  failed. Sir, the 
main broblem is one of increasing pro-
2'58 P.S.f).

duction.  Formerly India was export
ing coconuts and its products, but for 
the last so many years India has be
come deficit in coconut production and 
it is importing coconut and its products 
from outside. So one of the main func
tions of the Committee was to see that 
the production of coconut and its pro
ducts was increased by its efforts. Now, 
there is absolutely ilo remarkable in
crease in the production of coconuts; 
neither is there any increase in the area 
under cultivation now. There are three 
major problems with which the culti
vators are confronted. One is the dis
ease commonly known as the leaf and 
root disease.  From the last  annual 
report it can be seen that the Com
mittee could not bring  this  disease 
under control by its efforts for the last 
seven years, it has done nothing in 
this field. In the 5th Annual Report 
the last which I could obtain, there is 
a remark by the Chairmarn of the 
Committee on this question. He says:

“The scheme for investigation of 
the diseases of the coconut palm 
had been started in 1937, but 
there is a standing complaeint 
from coconut growers that they 
have received no tangible benefit 
as a result of the investigation 
undertaken by the experts”.

By investigation the Committee has 
given some scientific names to these 
diseases and they have found out that 
the causes of the diseases are some 
six varieties of fungi which are flour
ishing on the coconut trees and roots. 
But it has given absolutely no benefit 
to the cultivator.  In my State, Sir, 
about 50 per cent, of the cultivators 
own only 30 to 50 per cent, of land, 
according to the Report of the Coconut 
Committee itself. _
Then the second question is about 
manure, and it seems from the reports 
of the Committed that it has never 
thought about supplying manure to 
the cultivators or finding out which 
manure is good for this cultivation.
Then the most important question is 

one of fair prices. If farir prices are 
given to the cultivators, of course there 
will be an increase in oroduction 
without any other effort. Prices some
times go down, according to the report 
of the Committee itself, to Rs. 15 to 
Rs. 20 per thousand, that is, about 
Rs. 114 and onwards Per ton of copra, 
and sometimes, as was in 1939. a ton 
of copra costŝ about Rs. 169. In 
1948-49, it was Rs. 132. Such is the 
fluctuation in the price of coconuts. 
The Committee from the very start 
was alive to this fact.  In the first 
annual report it remarks :

“Th6 coconut  growers  were 
among those who were badly hit
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by the great economic depression 
of the pre-war years. The prices 
have slumped to such an extent 
that coconut cultivation has be
come almost an uneconomic pro
position.  A factor which contri
butes to the general effects of the 
economic  depression  was  the 
competition which the indigenous 
products had to face from the 
imported ones, particularly those 
of Ceylonese origin”.

My submission is that even in this 
field, the Committee by its working of 
the last seven years could do absolutely 
nothing to help the cultivators.

Then  there  is  the question  of
marketing. It can be found from the 
audited  accounts of the Committee 
that for the four years ending with 
March 1950, the Committee gave as 
grant-in-aid to two marketing coopera
tive societies Rs. 17,558/12/-. I do not 
know whether the Gk)vemment have 
examined  the  condition of these 
cooperative societies at present. If my 
information is correct, one of the
cooperative  societies  which  was
functioning at Vaikyam is not at all 
functioning now and I do not know 
what has become of the amount which 
this Committee has given as grant-in- 
aid to this cooperative society. As my 
information goes the working of these 
two co-operative societies  was  a 
complete failure.  Actually they were 
not doing any marketing business and 
they were not helping cultivators. 
Just like middlemen,  they  were
purchasing a small amount of copra or 
coconut from Vaikyam and selling the 
same about ten miles away, at Alleppy. 
I request the hon. Minister to go into 
the reoorts of the Committee and find 
out whether the marketing schemes of 
the Committee are being worked out 
at present and whether the money 
spent on the marketing schemes is 
spent usefully.

Now, this Coconut Committee re
mains a burden on  the  cultivator. 
Actually the amount of tax or cess 
imposed on the cultivators is about 
six lakhs r̂ year and the poor culti
vators who are not getting a fair price 
in the market are forced to pay six 
lakhs of rupees every year to the 
Committee without getting any benefit 
from the Committee. The main reason 
for this, Sir, is  the defect  in  the 
constitution of the Cornmittee itself. 
From the constitution of the Committee 
you TD̂ill be able to find that out of 
28 members in the Committee, as per 
the Bill which is introduced, repre
sentation is given to nine representa
tives of the cultivators and these nine 
repreMntatives are  nominated  by 
various Governments and very often

these Oovemment nominees are not 
cultivators themselves. Then out of 28 
members, five are representatives of the 
industry. And from certain resolutions 
of the Committee, it can be seen that 
the Committee is working not in the 
interests of the cultivators but in the 
interests of a few big industrialists in 
India. So, my submission is that it 
would have been better for the Gov- 
erniYient to revise the entire Act and 
to give more representation to the cul
tivators.  Now,  mere  is  no  way 
to give more representation to the 
cultivators, in the Bill which is now 
before the House. So, Sir, I have sug
gested that instead of nomination by 
the  Government, as regards certain 
seats, as provided for in the preseht 
Bill,  election  may be had and that 
from States where the  majority are 
coconut growers.
Then also as regards section 7. I do 

not know what the objection of the 
Government is in electing the President 
of the Committee instead of appolhtihfc 
a President, especially because according 
to section 7(2) of the Act, the Secretary 
is appointed by the Government. And 
I do not think that the Government 
will have any objection to the members 
of the Committee electing iheir Presi
dent.  I only request the Government 
to go thoroughly and carefully into the 
reports of the Cocor>ut Committee and 
the working of the Committee end to 
do whatever is possible to attain the 
objectives for which this Committee 
was constituted.
Kumari Annie Mascarene (Trivand

rum) : Sir, I oppose the amendment.
1 oppose it as most ill-fitted for the 
time.  The original Act itself was a 
war-time measure in 1P44: it is a 
nuisance today.  The Coconut Com
mittee that was constituted in 1944 was. 
calculated to go into the complaints of 
the civil and military demands for 
coconut products which were then not 
available owing to the en̂ my occupa
tion of the coconut area. It struck me 
as ill-fitted because the original Act 
was not so harsh as the amendments 
introduced. The amendments are clear 
enough to make one understand that 
the object of the amendment is to 
extract as much money from the peoole 
as possible by pleading that it is only 
to prevent evasion of paying cess.

Eight years have nassed since the 
Act was passed and six years smce 
Congress has taken over the adminis
tration. I wish to ask them what have 
they done with reference to section 9 
of the Act. which is the only section 
which will do something for the people 
at large. I mean the coconut growers. 
From tĥ condition? existing in the 
State of Travancbre-Cochin today, as a 
result of the provisions of section 9, 
clauses (a) to (n). the coconut, grower 
is in a worse position than he was
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■before.  The  section  provides ior 
research, fixing of rates, fixing of prices 
etc, I do not think anything is done; 
because if you go down the coast, say 
from Madras, you can see the stems 
of coconut trees standing without the 
crown, being pested with disease. You 
go further down to Travancore-Cochm 
you will see the coconut estates being 
washed out by pests. I am asking this 
<jovernment. wnat have they done to 
prevent  this.  They  might  have 
înstituted an enquiry. But they have 
<ione nothing. If they had done any
thing in the matter the present situa
tion could have been avoided. One of 
the sub-sections says thaft the motive 
of the Act is to fix the price to give 
fair remuneration to the grower. The 
price of coconut has now fallen. States 
like Travancore-Cochin, Malabar and 
especially South India suffers most with 
regard to this.  And yet they are 
bringing in amendments to extract a 
large amount of money without going 
into the details of the coconut depres
sion that is ravaging the South. They 
are very clever to bring in  amend
ments and to pass laws. A  prudent 
legislator will pay maximum respect 
for  law  and  minimise  legislation. 
Obedience to law cannot be imported. 
It is.essentially a creation of home in
dustry.  But here  what the Govern
ment lacks is not legislative capacity 
but the power to carry out the laws 
that they  make here. (Hear. hear). 
They have failed and failed miserably 
in carrying out section 9, which is the 
only section that benefits the people. 
The other sections are with regard to 
the constitution of the Committee, ex
penditure, etc. etc.  They want to 
pass the amendment to prevent evasion , 
and they do not have any clause in the 
amendment  to benefit the  coconut 
grower.

Government, the other day. in a 
broadcast said, that the policy of 
Government is to help individuvils or 
private concerns. The theory  oflais- 
sez fairn is now exploded but the Con
gress Government, î explaining the 
function of the Industry and Com
merce Ministry, said:

“We also believe in planned 
economy and even though the 
ownership  and  management  of 
industrial units may remain in 
private hands the over-all picture 
is one in which the State is vitally 
interested. Finally, although the 
country’s foreign trade is conducted 
by individual merchants, the State 
has the responsibility for providing 
the foreign exchange needed to 
finance our imports/’

This is the policy of the Government. 
Coconut has fallen in price. We were 
producing and exporting coconuts but 
today we are importing.  Will the

Government, expjain this situation? 
They have done nothing.

3 P.M.
Another aspect of the amendment as 

well as the Act is that it has no 
reference to the coir industry.  It is 
said that it was at the request of the 
then Travancore Government that the 
coir industry was not included in the 
Act.  Perhaps, that GoveKnment had 
very sound reasons for it at that time. 
But wny has it not been included 
today?

[Mr. Speaker in the Chair}

' I should like to know whether the 
Government has any mtention of having 
a separate Act for the coir industry or 
whether it is contemplating a Board or 
some such thing for dealing with this 
question. I do hope that the Govern
ment will take this question seriously 
into consideration. I suggest that this 
amendment may be dropped and the 
Act also repealed, and Government may 
bring forward another Act which is 
more beneficial to the coconut growers 
in India.
Shri M. S. Gumpadaswamy (Mysore): 
Sir, my hon. friend on the other side 
told us just now that the prices of 
coconut have gone down in recent 
months. He also informed us that some 
of the cooperative societies started 
under the auspices or direction o£ the 
Indian Coconut Committee are not 
functioning well and the money spent 
on them is a thorough waste. I concur 
with those remarks and in doing so, I 
wish to point out a few other things 
which are equally important.

I believe the present Government is 
a democratic Government.  If that is 
so, it should believe in democratic 
principles and practices. It should not 
pay much attention to old-time totalita
rian practices like nomination. On a 
previous occasion, the House is aware, 
when the Central Silk Board (Amend
ment) Bill was brought forward by the 
hon. Minister concerned, one of the 
amendments was to the effect that the 
Chairman of the Board should be a 
man nominated by the Central Govern
ment. The Government want to extend 
that principln to other Acts also. I say 
that this policy of the Government is 
absurd, because it is alien to the demo
cratic principle and the democratic 
spirit.
The hon. Minister said that these 

amendments are only verbal. I agree 
they are verbal in the sense that they 
change the very spirit of the Act. They 
make inroads into vital principles. The 
Bill suggests that the Chairman should 
be a man. nominated by Government. If 
we agree to this nominatibn we shall 
be endorsing a principle that is most 
reactionary and  retrograde  in  its 
implication.  After this "BUI, another
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Bill Is waiting to be introduced. There 
also the same pernicious principle of 
nomination is put forwaixl for the 
consideration of the House. It is high 
time we put a stop to this nuisance of 
nomination.  The purpose of the Bill 
seems to me to be to confer certain 
favourable offices of profit on a few 
henchmen of the party in power. If 
the Government want to appoint their 
own  men and give them enough 
dearness  allowance  and  travelling 
allowance to make a living, I have 
nothing to say. If on the other hand, 
they feel that the Committee is not 
working weU under an elected systerti, 
then they must look into the causes for 
it and eliminate those causes. Instead 
of doing that, they wanted a nominated 
Chairman. If the Chairman and most 
of the members are nominated, then 
the Committee will become a shadow 
of the Government It will lose all 
its autonomy. And even now the Com
mittee as constituted under the old Act 
has been disabled because of this 
principle of nomination that is largely 
and most indiscriminately applied to 
the constitution of the Committee.  I 
therefore request the hon. Minister to 
make the office of the Chairman an 
elected one, and this would be in 
conformity with the democratic spirit 
and principles which we have been 
following all along.

Then, Sir, the Bill wants to introduce 
a new Section 9A. According to it, the 
owners of mills should supply informa
tion regarding the establishment of the 
mill, the location, name, address of the 
owner etc. Of course, all that is 
necessary but sub-clause (2) of this 
provision says that if an owner fails 
to furnish this information in time to 
the Government, then the owner may 
be put in prison for three months or 
he may be fined Rs. 500, or he may be 
subjected to both fine and imprison
ment. I think that this is too severe 
a punishment.  Supposing the owner 
of a mill does not furnish the parti
culars, the proper course would be to 
give notice to him and ask him to 
supply them within a given time, or 
failing which he may be asked to 
suspend the operation of the mill for 
some time. Otherwise, I do 'feel that 
the present provision is too penal.  I 
suggest to the hon. Minister to delete 
that  portion  and  include  another 
amendment which I have submitted, 
i.e., to close the mill for a period of 
one year if he does not furnish the 
particulars required under the Act.
With these remarks, I strongly object 

to the amendment of this Act.

' Shri Damodara Menon (Kozhikode) : 
I am glad. Sir. that the hon. Minister 
bsts accepted two of the amendments

I had suggested. ̂ I hĉe he will find̂ 
his way to accept the third amendment 
also.  In that I . am suggesting that 
instead  of  the  Governments  of 
Travancore-Cochin and Mysore nomi
nating three more representatives, that 
function under clause 4(g) may be 
assigned  to  the  members  of the 
Legislative Houses of these two States. 
In that clause we find that the elective 
principle is generally accepted : two* 
Members of Parliament are to be 
elected by the House of the People and 
one by the Council of States.  When 
it comes to the States of Travancore- 
Cochin and Mysore, the Governments 
are given power to nominate two- 
persons from Travancore-Cochin and 
one from Mysore.  I  suggest,  Sir̂ 
that since the clause contains the 
provision of election it must be applied 
to the States as well. I hope the hon. 
Minister will have  no  difficulty  ia 
accepting my amendment which is after 
all a minor one.

Regarding the working of this Act 
in the last few years, criticism has 
already been levelled against it. I am 
also of the view that this Committee 
has not been able to do much good for 
the growers of the West Coast, >vhere 
it has been functioning for some time. 
The Committee generally meets twice 
a year and they review some cf the 
activities that are enjoined on them by 
section 9 of the original Act.  But it 
is a sad fact that the progress of their 
work has been very very slow indeed. 
One of the reasons, in my opinion, is 
that the growers are not taken into 
confidence and the committee has not 
entered into their lives and it has not 
also helped them to reorganise their 
Industry. It should be the endeavour 
of Government to see that the Commit
tee does something really useful in this 
respect.

Now, Sir, in the Oilseeds Committeê 
I find that the growers* representatives 
are nominated on the advice of growers’" 
organisations. I do not know whether 
such a provision cannot be included in 
this Act also. I have not suggested an 
amendment to that effect, but if the 
hon. Minister feels that 3uch an amend
ment would help to see that growers’ 
representatives are on the Committee, 
I would request him to' make that 
amendment even now, or send executive 
directions to that effect.
Sir, another reason for the failure 
of this Committee is that many of their 
recommendations have not been imple
mented by Government. When the 
import duty on Ceylon copra was 
reduced sometime ago, as a result of 
which the price of coconut and its 
products fell here, a question was asked 
in this House, you might remember̂
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whether this reduction was done with 
the approval of the Coconut Committee 
and the hon. Minister was not able to 
give a definite reply. My own impression 
is that the Coconut Committee did not 
approve of this reduction of the import 
duty on Ceylon copra, because it would 
mean unfair competition in the home 
market to the  detriment  of  the 
indigenous growers.  I would suggest 
to the hon. Minister that this Committee 
-which is more or less an official one, 
because most of its members are 
nominated  by  Government,  would 
b̂ecome utterly ineffective if even its 
recommendations which are of a harm
less nature are not implemented by 
Government.

Sir, I do not agree that this Commit
tee is entirely useless. This Committee 
can do really good work for the country 
►and also for the coconut growers and 
the industry in general if its recommen
dations are implemented and its work 
is done in the spirit in which the Act 
expects it to be done. I hope the hon. 
Minister will look into this matter and 
see that the Committee’s work is done 
in the manner that is satisfactory to the 
powers of coconut in this country.

Shri Nambiar (Mayuram) :  Sir̂ I
have gt)t some observations to make m 
regard to this Amending Bill, because 
the Coconut Committee has not done 
.much good to the growers. From my 
-experience of Malabar, I know that it 
is a general complaint that the price of 
coconut and its products have fallen 
down mainly due to Ceylonese imports. 
I cannot for a moment jnderstand why 
coconut should be imported, especially 
into an area like Malabar where you 
are actually producing more and more 
<?oconuts every day.  This Committee 
did not do anything in that respect, 
though the growers had made several 
complaints. What useful ourpose would 
be served by this Committee which is 
constituted on the principle of nomina
tion, I fail to understand. Nor has the 
hon. Minister who pilots this Bill 
explained to us what exactly is the 
good that this Committee is going to do 
or has done so far.

Then again provision is made for 
•extracting more cess. There are some 
•coconut oil mill owners who  are 
evading the cess. In order to deal with 
them section 2 is sought to be aniended 
as to make it more comprehensive. It 
is therefore obvipus that the object is 
to get more cess. What practical help 
it would be to the growers is not known. 
So, at the very outset one could under
stand that this is a measure to exploit 
the growers rather than hoping them. 
Though the hon. Minister may say that 
the Coconut Committee is not dlirectly 
concerned with the coir industry. Jio 
•one can forget the fact that coir is one

of  the  important  bye-products  of 
coconut. It is a very unfortunate state 
of  affairs that in  §hertalai  and 
Ambalapusha taluqs of the Travan- 
core-Cochin State the coir industry has 
almost collapsed rendering about one 
lakh labourers unemployed. Taking 
their families and dependents into 
consideration  about  thirteen  lakh 
persons are on starvation level and 
measures are being taken to see that 
some relief is given to them.  In no 
way has the Coconut Committee, either 
directly or indirectly, attempted in any 
respect to help the coconut industry.

We have not been informed as to the 
achievements of this Committee. But 
even without going into details we 
could ̂understand that this Committee 
is of no practical use and I am seriously 
led to believe whether it is necessary 
to continue this Committee. With these 
observations, Sir, I oppose this Bill.

Shri V. P. Nayar: Sir, I oppose the 
Bill.  I find that this is a typical 
instance of this Government indulging 
in a sort of legislative rigmarole in 
order to put off certain vital changes 
that are absolutely essential in existing 
legislation.  Sir, it is riot a questicm 
of changing certain provisions of th& 
Act or that Act. It is a Question which 
affects tens of thousands of our people 
especially from my part.

My friend Shri Chacko who spoke 
before me rightly pointed out that the 
Coconut Committee existed just to show* 
that it was existing as a Committee 
and it did not do anything more 
Perhaps, tiie activities of the Committee, 
Sir, resulted in one or two reports. In 
some sort of phrase-mongering on the 
pathological conditions! of the coconut 
industry.  They may perhaps have 
suggested the name cocos nucifera tix 
coconut and the origin of the term but 
nothing beyond that! The Committee 
has practically been of no help to us. 
In my part of the country today the 
coconut tree which was considered to 
be a Kalpa Vriksha or Deva Vriksha 
every part of which was useful for 
human life, every part of which could 
be used for some purpose or other, has 
now become almost a curse. Now, if 
a man has coconut trees, he cannot get 
anything out of it. The coir industry 
has collapsed and tens of thousands of 
our people drift to a premature grave. 
This Government says that it will 
consider the question of appointment 
of a Coir Control Board. What have 
they done? Sir, in recent times we have 
found that the price of coconut ĥ  
been falling steadily due to the import 
of Ceyion copra.» '

My hon. friend Mr, T. T. Ĵ shM- 
machari will perhaps remember that 
when  I spoke the other day on tĥ'
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Commerce and Industry Budget I said 
that this comrnercial  policy  of  the 
Government is intended primarily to 
help the big manufacturers, especially 
Lever Brothers who are heading the 
list  of soap-manufacturers  in India. 
What have you done to change îs 
condition?  Why don’t you prohibit 
the import of Ceylon copra into India 
instead of bringing forth such changes 
In the existing legislation merely for 
the sake of showing to  the country 
that here is a Government which is 
keen  on finding out the smallest 
lacuna in the existing legislation and 
tb fill it up?  That is not your real 
purpose.  The purpose of this, if I 
may be permitted to say. is solely to 
postpone  the real issue  of effecting 
fundamental changes  in the existing 
legislation and to show to the world 
that the Government is keen on filling 
up even the smallest lacunae in exist
ing legislation.  That is what I take 
it to be.

In this matter we could have had 
an idea if the hon. substitute for the 
hon. mover had told us what the 
Coconut Committee had  done.  He 
has not done anything in that direc
tion.  It struck many of us, includ
ing the Chair, that when this Bill was 
brought for discussion  we ought  to 
have been given an idea of what this 
Pommittee has been doing all these 
Tears.  This has not been done.  I 
mbmit, Sir, that even at this stage it 
is not too late for the Government to 
gtop considering this Bill and give us 
an idea of what this Coconut Com- 
ntittee has been doing all these years. 
As far as I know, there may be one 
or two plant pathologists concentrat
ing bn research at finding out certain 
diseases  of  coconut  trees.  I also 
know that several  acres  of coconut 
ijrardens have been  taken  over fof 
TdsseflTch purposes without giving ade
quate compensation  to the -coconut 
growers.  I  would  therefore  urge 
nnon this House to postpone the consi
deration of this Bill until we get 
proper information from the hon. the 
mover of the Bill or his substitute 
about the working of the Coconut 
Committee so far, so that we can have 
?in idea as to where we stand.  With 
these words I once again request the 
hon. Minister  to please  favour the 
HouFe with  a complete  account of 
what  the  Coconut Committee  has 
been doing and then we can consider 
whether we shquld pass this legisla
tion or not.

Shrl A. C. Goha (Santipur): Sir, 
several  sneakers  before  me  have 
nbinted out the defect;? of the existing 
Act.  The tocirting Act, it seemi, was

made particularly to help the mills, 
but not the coconut growers.  The 
present amendment has not removed 
this defect.  I think this is one of the 
vital points which the hon. Minister 
should take into consideration so that 
this Committee may help the coconut 
growers in their needs.

Another point is this.  I find in 
section 4(d) of the present Act there 
is no representation from West Bengal. 
Of course due to partition, the major 
portion of the coconut growing area 
of Bengal has gone out of India. Yet 
1 think that West Bengal is producing 
"quite a large quantity of coconut and 
therefore there should be some repre
sentation on this Committee from West 
Bengal.

I would like to draw the attention 
of the hon.  Minister to one pomt 
which is rather a basic point.  On 
several occasions I have pointed out 
that there are about twelve or thirteen 
autonomous bodies which collect reve
nues and those revenues are not even 
mentioned  in  the  Budget papers. 
And these autonomous bodies are free 
to spend that money without any 
reference to Parliament, without any 
amount being shown in the Budget 
papers, and also without any proper 
audit.  About three or four months 
ago when a Bill was placed before the 
Houŝ diiring the last session to amend 
the provisions  relating  to  another 
autonomous body, I pointed out that 
no report of that Committe*» was avail
able even in the Parliament Library 
and after ̂reat difficulty we could get 
some reports which  wer̂  three or 
four years old. As regards these two 
Committees, namely the Coconut Com
mittee and the Oilseeds Committee I 
am fortunate  enough to have the 
Current  report from  the Parliament 
Library.  I do not know whether it 
is obligatory on these Committees to 
place their reports before Parliament.
I may point out that in respect of 
certain  other  Committees  recently 
formed, as for example the Industries 
Development  Boards  and  Advisory 
Board, it has been provided that they 
should submit their reports to Parlia- , 
ment and that the amounts to be 
collected or to be handed over to them 
should form rart of the Consolidated 
Fund  of India.  The wording used 
there is:  “The Central Governmont
may hand over the proceeds  of the' 
cess collected under this section  in
resoect of......  to  the  Develooment
Council.”  But the wording here is 
that this Committee will receive the 
cess automatically: there is no control 
of the Central Government,  and  I

Sink there will not be anv mention this amoimt in the Budget paners.
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In a subsequent Bill. 1 think the 
Coalmines batety  ana  Conservation 
Bill, when 1 pointed out this lacuna it 
was corrected  and  a provision was 
made that tne amount collected under 
ihat Act by way of cess would form 
part  of  the Consolidated Fund  of 
India, that it would be shown in the 
9udget papers and that there  would 
be proper auditing.

J can mention here  to  the  hon. 
Minister that several of these Com
mittees have practically no auditing, 
in tact, the  Comptroller-General  of 
India has no control over these funds. 
1 think all these things should be rec
tified. Here section 4 of the original 
Act is under amendment, and  these 
things can very safely be put in by 
amending the wording of section 4 of 
the original Act,  making a  definite 
provision that whatever amount may 
be collected by way of cess, it will 
come to the Central Government, the 
Central Government will make over 
that fund  to  the  Committee,  the 
Committee will spend the fund accord- 
dinff to the directives issued by the 
Central Government, and the accounts 
will be audited by the Comptroller- 
(ieneral or his nominee. I think that 
provision  should be  made in  this 
îlJ

With these few words I would like 
to finish my observations. I hope the 
iion. Minister  will  accept  these 
suggestions and make proper provision 
that the accoimts may  be  properly 
audited, that the fund m  ̂form part 
Of the Consolidated Fund of India and 
tl̂at it will npt be an automatic right 
conferred on this Committee to take 
the amount  direct  from  the  cess 
without being shpwn in the Budget 
papers.

Shri Lokenath Mishra (Puri): Sir. 
I owe it to my constituency to speak 
a few words on this Bill and I am 
thankful for the opportunity given to 
nie to speak on a subject which is so 
vital to my constituency.

On a reading of the provisions of 
this amending Bill I find that there is 
a CTave omission in it, and that is the 
omission of any reference to Orissa. 
As  the hon. Minister knows—and If 
he does not know he ought to know— 
Orissa  is one of the Provinces that 
grow coconut immensely. It is there- 
forn but proper that such an industry 
which is so very vital to an undeve
loped State like Orissa should not be 
overlooked on the floor of this House.

I am sorry to say that I do not 
l̂ow what is this Committee about. 
I do not know even now what the 
original Qill is,  I suppose that iiiis 
n̂d tĥ  Bill are. to jiravide

for a  better production of coconut 
and it covers the whole field of coconut 
production.  it that is so 1 do not 
Know as hon. Members said what is 
this Committee lor?  It has yet to 
justify its existence.  Sir, I expect 
that the hon. Minister in charge will 
give iis enough data to form any 
judgment over this matter but I am 
sorry to say that I do not yet know 
what the Government has done. Only 
one thing I know that in my consti
tuency, in a very  prominent place, 
this Committee rather requisitioned a 
very big piece of land, for cultivation 
and research of coconut and unfortu
nately at the time of last election a 
point was raised in every meeting as 
to what is this about.  If you go to 
that land you will find that it is 
fallow where there were fine paddy 
fields before.  It is now lying use
less.  I suppose it was on behalf of 
this Committee that that paddy land 
was requisitioned for ideal cultivation 
of coconuts and instead of that we are 
having not a single tree there and that 
has become a laughing stock of my 
constituency.  When people asked me 
in the last election “what about this 
acquisition of land for coconut planta
tion** I found it difficult to answer 
that.  I was told by people that some 
experts came there and started plant
ing.  And then others went there and 
said that this particular land was un
suited  for the purpose.  From  this 
I surmise th,at the  experts that go 
from the Centre and ̂ re supposed to 
be Government experts do not know 
their own  business.  I  therefore, 
request the hon. Minister to let me 
and this House know what have been 
ttie purpose  and functions of tĥs 
Committee all the while and in fart, 
what is the responsibility of this 
Cominittee.

The second point is that there have 
been representations from four States, 
Assam, Madras, Mysore and Travan- 
core-Cochin.  Now, Sir, as I wa«? 
ĥ nng the speakers uptill now, I 
felt as if Orissa is not a State which 
need come in the picture. In this con
nection, I say that Orissa must have 
representation in this coconut growing 
because in effect that is one of the 
main business of a great portion of the 
State of Orissa and particularly the 
constituency I represent,—Puri consti- 
1 famous for coconut grow-

âout the forma
tion of this Committee. I do not yet 
know who now constitute the Commit- 
tep but as you find, the Oovernment 
takes a very great liberty in the cons
titution of this  Committee. I  ihink 
that peoole who go from the Centre 
are people who are known to be ex
perts hnt are not experts in the practi
cal  life. Therefore  the  Committee



47 Indian Coconut̂  5 NOVEMBER 1952 Committee (Amendment)
Bill

48

[Shri Lokenath Mishra]

should be so constituted that it will 
make the best use of real growers ol 
coconut  who  know  better  than 
academicians in the field.  Therefore 
I would submit to the hon.  Minister 
that the constitution of this Committee 
should be reviewed and in the interests 
of growers something must be done.

Sir, in this connection I would like 
to take the advantage of placing before 
this House the needs of the coconut 
growers in my constituency.  They do 
not care really how to grow coconut 
more fruitfully.  They are  growing 
coconut in the old ways and now even 
the production has come down. Even 
then with that fall in production, the 
prices have gone so much down that 
there is no encouragement for coconut 
growing and I hope this Committee 
should do something  for  the actual 
production of coconut send the Govern
ment should take a real interest in 
this matter.  With these words, Sir, 
I take this opportunity to submit ̂ to 
the hon. Minister to be more practical 
and effective in this matter so that 
coconut which is so very good—every 
part of it, everything is useful—should 
be given more attention to grow. On 
behalf of my own constituency I would 
be grateful if something immediately 
is done for this particular thing.

Shrl S. C. Samanta (Tamluk): Sir, 
the amendments to the Indian Coconut 
Committee  Act are overdue because 
3TOU  know. Sir, the  Indian Central 
Coconut Committee is goiM unrepre
sented from Parliament.  There  are 
other things which should have been 
taken  into consideration  by  the 
Government.  At  this  oppbrtynity 
Government  should  have  abolished 
nomination and taken the rewesenta- 
tions from Gkrvemments by election 
from  respective Legislatures.  From 
the Act we find that there are nine 
representations  from growers  nomi
nated by different State Governments, 
from Madras 2, Travancore-Cochin 3, 
Bombay 1, Bengal 1. Orissa 1. and 
Mysore 1.  These persons should have 
been elected  from  their  respective 
Legislatures. I am speaking it from 
my own personal experience being 
associated with the Conunittee for the 
last, three years.  Sir.  Government 
has'told us in the Statement of Objects 
and Reasons that on insistent demand 
on  behalf  of  State  Governments, 
Government have given reoresentations 
to State Governments but I find only 
one representation has be«n  added 
from.one State, i.e., Assam.  I am 
glad that it has been added. Govern
ment should have added the representa- 
UOM from tne Governments of West 
Bengal, Orissa and Bombay because

those who are there from growers can
not speak up the Government’s views. 
This Committee has to do somethdng 
with the respective State Governments 
to conduct their affairs in that State. 
I feel it very much.  So I have put 
an amendment to the effect that these 
three States which have been left 
should be represented by the respective 
State  Governments.  Sir,  Govern
ment’s insistent demands have come* 
so they have been given representa
tion.  It is not very palatable. Sir. 
why insistent demands should come? 
The Indian Central Coconut Committee 
is to find  out whether they should 
take in the respective representations. 
There is West Bengal, there is Orissa, 
there is Assam.  Why these States 
which are on the coastal side should 
not be represented at once?  The 
Indian  Central  Coconut  Committee 
might have opposed the Central Govern
ment to keep representations on these 
States.  It is our due.  Sir.  So, I 
would request the hon. Minister not to 
lose this opportunity  to  accept my 
amendment so that those three Stattf 
which have been left out should be 
represented by those Governments.

If the State Governments did not 
take any interest in the cultivation of 
coconut, will not̂ the Indian Central 
Coconut Committ̂ come forward and 
arrange for their cultivation?  You 
will be astpnished to hear, Sir, when 
I was elected to the Indian Central 
Coconut Committee last time, I found 
that there was not a single nursery in 
West Bengal. I insisted on the estab
lishment of one and you will,be sur
prised to hear-that after three years, 
last year, it has been establisĥ in 
West Bengal.  Had I not been there, 
the State of West Bengal would have 
gone un-represented.  There are large 
areas in West Bengal under coconut 
cultivation.,  You will also be astoni- 
sjied, to Jmr, Sir̂ that there was no 
such' resolution  or intention  on the 
part of the Indian Central Coconut 
Committee to start any nursery. There 
are some nurseries in Orissa.  Only 
one person goes to the Coconut Com
mittee  as  a  grower.  The Orissa 
Government has nothing to do* with 
that.  There  should  be research 
stations and there should be nurseries 
in every State where there is posst* 
bility of coconut cultivation. There are 
vast possibilities in Assam also;  but 
Assam Was not included.  This time, 
the Government have been kind enough, 
at the insistent demand of Assam to 
include one' representative.  I would 
request the Government not to waif 
for  iniiistent demands from  any 
Gpverhment, but lf they , think ihm 
are possibilities of Coconut cultivatioa
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in  any  State, they should establish 
niirseries and research stations and 
they  should  give representation  to 
those States, of their own accord.

I am not in accord with Mr. Chacko 
in one matter.  He said that nothing 
is done for the growers of coconuts. I 
know  there  are  research  stations 
where they are trying to cure the leaf 
and root and other diseases and work
ing hard at that; they are publishing 
bulletins and magazines, not in English, 
but in the local languages so that the 
growers may be conversant with  all 
those things.

Shri P. T. Chacko: Circulate some 
‘Of them.

Shri S. C. Samanta: They are publi
shed in numbers about the manures 
they should put, the medicines that 
they should use to eradicate the dis
eases.

I have also given notice of an amend
ment that from the House of the 
People four persons should  be  sent 
and two persons from the Coxincil of 
States.  There are no other elected 
representatives  ther̂.  Only three 
persons are there.  At  least there 
should be six elected persons so long 
as the Government is not amending 
the Act to the effect that elected re
presentatives should  come  from the 
State  Legislatures.  Therefore,  I 
would beg of the Government to accept 
my amendments so that, for the time 
being, the Act may be amended to 
produce useful results.

Shri Matthen (Thiruvellah): Sir,  I 
am not here to oppose the amend
ments. Coming as I do from Travan- 
core-Cochin, I have to support the 
continuance of a  Committee like 
this  and  submit  that it  should 
fulfil its  functions properly.  Except 
one hon.  Member, and -that too 
apologetically, there is not one Mem- 
l5er in the House -to say a kind 
word about the working of this Com
mittee.  M.y hon. friend Mr. Chacko, 
who knows more about the working 
of this Committee and the problem in 
Travancore-Cochin, than I do, has 
condemned it in very clear, and I may 
say, very strong language and he said 
that it has done no work. I ajn here 
to stress the suggestion thrown out by 
the Deputy-Speaker that before this 
Bill is proceeded with, a brief report * 
of the working of the Committee 
during the last seven or nine year̂ — 
a fairly long period—̂whart it has ddne 
and what it was expected to do, may 
be circulated. That is very necessary 
lor us all to understand and appreciate 
the work of this Cominitt̂ before the 
Bill is proceeded with.

The economy of my State, especiallj 
of the lower middle classes, depends 
mostly on the cultivation of coconuts 
rather than on any other industry or 
agriculture. We have got rubber and 
tea; but they do not affect a large 
numrber of people as coconut does. I 
am therefore  very keen ihsct this 
Committee should function properly. I 
would therefore request the hon. Mi* 
nister to give us a report or whatever 
it may be, of the working of this Com
mittee. For the enlightenment of my 
hon. friends, 1 may say that coir can
not come into this Committee.  This 
Committee should be purely an agri
cultural Committee. Coir is an indus
trial product. This Committee is con
cerned with the production of coconuts. 
Till  now, the one head-ache of the 
Travancore-Cochin State has been the 
coconut pest. It is still as bad as it 
was. There may have been research 
in this matter all these ŷ rs; but 
nothing useful has  been achieved. I 
would  request the hon.  Minister to 
give us a report of the working of the 
Committee before proceeding with the 
Bill further.

Shri Pataskar  (Jalgaon):  Sir, I
would like to add only a few remarks; 
because I do not know much of the 
working of this Committee. What 1 
find is this. In the year 1944 whed this 
Act was passed for the first time, the 
number of Members was 23.  It  is 
proposed by this Bill to increase that 
number to 28. So far as I have been 
able to listen to the debate, particu
larly Members  belonging to all the 
sides, nvhatever they have said is not 
flattering to the achievements of the 
Committee. Of course, I have yet to 
listen to the  arguments  of the 
hon. Minister in ‘ oiarge. But, the 
mere increase of ..th:̂ number of 
Members  from 23.  to 28 is  not 
likely to  improve  the  working  of 
this Committee. I am not a believer 
in numbers.  Mere increase  in  the 
numbers will not at all do good; but, 
rather, I think it will lead to inefficien
cy in the working of the Committee, 
There must be other reasons if this 
Committee really has not been able to 
do much.  Apart from  the remarks 
made in this House, it has been found 
that this country, is not self-sufficient 
in the matter of coconuts, but is im
porting coconuts from Ceylon, etc.  1 
would confine my remarks to this as
pect only. I would submit that you can 
accommodate  every one even in this 
number of 23. There are people from 
Assam and Orissa who are clamouring 
for representation. I have every sympa
thy with them. But, for that purpose, 
there is no justification .to increase the 
number from 23 to 28.. There is a 
salutary provlision in the existing BiH 
that the Chairman or the President will
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be the Vice-chairman of the Agricul
tural Research Council.  He is  sup
plied to be an expert and naturally, 
he should be the President It the 
Government want, for certain reasons, 
any other person as President, there 
are already 23 people out  of whom 
any one can be selected.  The provi
sion is. if any such person is appointed 
from outside again, you will be mak
ing the number 29. I believe the time 
has come when we should think of im
proving the working of the Committee 
more than of increasing the numbers, 
by some method. I have given notice 
of some amendments for this purpose. 
I believe the less the number of Mem
bers in the Committee and the more 
compact the Committee is. the more 
efficient it will be and is likely to prove 
iîful. If we simply go on adding to 
the number of Members, we will only 
be adding to the burden of the tax
payer and iacreasing the travelling 
allowances arid other costs  such as 
printing charges, etc., and it will lead 
to no fruitful results.

Therefore, it was that I wanted to 
offer these few remarks. I have no
thing to say about the actual working 
of the Committee. Probably when the 
hon. Minister replies, he nray be able 
to justify and show us how the Com
mittee has been effective, efficient and 
useful, but, apart from that, 1 think 
there is no justification for increasing 
the number from 23 to 29 which is al
ready too large.  Therefore, it is for 
making these suggestions that I tô, 
and Jt is only from thrft point of vmw 
that 1 have gîven a few amendmnts.

Dr. jp. S. Deshmokh: Sir, I am very 
Klad a large huniber of hon. Members 
of this House have thrown much light 
on the wooing  or non-working  of 
the Committee.  I  do not think, Sir, 
tftat this was a Bill which did regujre 
shy resume of the working  of  the 
Committee, but that was the sugges
tion made  by  the Depvrty-Speaker, 
and I propose to ̂ e a very brief out
line of the working of this Committee 
as early as possible, but I might sub
mit to the House that for that purpose, 
I do not think it is necessary to hold 
up the consideration of this Bill.

It is wrong to suggest that by pro- 
PQsmg this Bill, the Government is 
tiying to get more money.  I would 
like  to  controvert  that suggestion. 
Thfire  is  no idea, no intention,  of 
either increasing the cess or in any 
way augmenting the revenues of the 
Cbmpittee. There  is certainly  a 
proit>osal to ameî the definition  of 
the 'word ‘‘Mill̂* because we fiijd that 
th  ̂wer̂, ceîain evasions, but I do

not think that that can be commented 
upon as saying that the Government 
is, by the back door, trying to secure 
more money and extort money from 
the  growers, as  some of the  hon. 
Members went to the length of say
ing. '

Now, so far as the working of the 
Committee is concerned, I would pro
bably  be willing to agree that the 
Committee has not fulfilled  all  the 
expectations  that  we * should  have 
legitimately  had.  Yet,  I  would 
assure the House that I would examine 
the working of this Committee with 
the greatest amount of care, and if I 
really come to the conclusion that the 
existence  of this Committee  is un
necessary, I may assure the House, I 
will have no hesitation in winding it 
up.  put, while certain hon. Members 
commented on the bad working of this 
Committee,  it was  quite clear, Sir̂ 
that in the opinion of some Members,, 
at any rate, the Committee had em
barked upon certain good proposals. 
They mît not have succeeded. If 
we see the preamble of the original 
Act we can find out  the  intention«t 
with which the Committee was estab
lished.  The  preamble  reads  as 
follows:

“Act to provide for the creation 
of a fund for  the improvement 
and development  of the cultiva
tion. marketing and utilisation of 
coconut"*

“Whereas it is expedient to pro
vide for the creation of a fund to 
be expended  by  a  Committee 
specially constituted  in this be
half for the improvement and 
development  of  the cultivation, 
marketing and utilisation of coco
nuts in India.”

I think. Sir, there can be no quarrel 
with  the objectives with which  the 
Committee was constituted.  It may 
be that during  the last seven years 
of its existence, it has not been able 
to  satisfy  our expectations,  but I 
tl̂nk there must be remedies by which 
we will be able to achieve it, and I 
think it should not be be.yond human 
capacity to improve Its working.

There were not many who defended 
the  working  of  the  Committeê 
although my friend Mr. Samâita said 
that there  were  certain  researches 
going, pn. As I have already said, I am 
pl:̂fpred to admit that the affairs of 
the ' Comn̂ittee require looking into, 
and I have promised to do that.

There were certaiii opints whiph are 
not'̂thin the scpifg oJ/1Jie ppairnitteei
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Hon. Members referred to the prices 
of coconut and the import policy. I 
must point my finger to my hon. friend 
the Commerce Minister, so far as that 
is concerned.  But there also  it is 
not absolutely one-sided.  I  do not 
think  there  is enmity between the 
Government even  in the Commerce 
Ministry  and  the coconut growers. 
The hon. Members  while  speaking 
for  the growers have probably  not 
paid  sufficient  attention  to  the 
interests  of  the small soap-makers, 
jsoap manufacturers, the consumers of 
coconut and all the other people who 
want these things to be available to 
them at a cl\paper rate.  The Com
merce  Ministry, therefore, has been 
tî ng <to find out a policy to avoid 
the two extremes—on  the one hand 
trying to protect the interests of the 
Consumer, and probably leaving it to 
the Ministry of Agriculture to fight 
for the interests of  the growers of 
coconut. ,

I think, Sir, that the Committee’s 
existence  is not  so unnecessary  or 
unrequired  as  has  been made out. 
What is necessary is to look into its 
working and to see that the growers, 
at any rate, who are the main con
cern of the Committee—it  is not so 
much the consumers—are not to be 
sacrificed, but the Committee’s main 
business is to enlarge the cultivation 
of coconut, to suggest better methods 
of marketing and also  to undertake 
research wherever it is possible. Now, 
so far as marl̂eting is concerned, ap 
Instance has been pointed oû by my 
friend  Mr. Chacko where  the Com
mittee has’ l?een unfortunate and has 
been unsuccessful  They  tried  to 
encourage  nriarketing  by  helping 
through co-o0eratlve  societies,  and 
according  to  my  hon. friend  Mr. 
Chacko, the money hks b̂en wasted, 
and  no benefit has accrued.  This 
was probably the attempt of the Com
mittee  to  see  that  the  oocoxiut 
growers  get better prices.  I  pro
mise, Sir.—I have not got all the facts 
»boi)t this co-operative society before 
me to enquire into it and I will see 
that, at any rate, no further amount— 
if it is squandered in the way sug
gested—is again squandered.

So far as the other suggestions are 
concerned, I will certainly look into 
every one of the criticisms on the 
working of the Committee. In regard 
to the complaint made  that we are 
living in a democracy and yet we are 
resorting to nominations everywhere.
I would submit  to  the House that 
there is a certain pattern of the cons
titution of all these commodity Com
mittees which  is being followed  so 
tar.  Unfortunately, there Is no large 
room for elections.  I will iell you

how.  There are  not  many  well< 
organised associations,  whether  you 
take the growers, the traders or the 
manufacturers—although probably the 
one latter are  better organised.  I 
would be the first person to do away 
with all nominations and resort to 
elections, but to whom will you give 
the  votes?  Are  there  any  well- 
organised organisations or federations 
or societies which can be depended 
upon to safeguard the interests of the 
growers?  I personally feel that it is 
not . so, and  I may submit  to this 
House very humbly that one  of my 
intentions in examining  the working 
of this Committee is to see and find 
out  ways and means of  organising 
especially the growers, and it is my 
intention—unless there is sortie great 
and insurmountable difficulty which I 
do not conceive—as early as possible 
to bring about this element of election, 
especially amongst  the  growers  so 
that they will be more interested in 
the crops they grow,  and  they will 
also be more watchful in  protecting 
the interests which  are lodked after 
by  the  Government for  the  time 
being.

Shri S. S. Îore  (Sholapur): Dô 
you suggest a further amendment?
Dr. P. S. Deshmukh: I would.

Shri  S. S.  More: Where is the 
necessity for that?

Speaker: He will take time.

, Dr. P. S. D̂ hmukh: Because this 
IS a matter Which will apply not only 
to this Committee,> but probably to* 
every Committee—there is the Cotton 
Committee, the Jute Committee; there 
dre aU sorts of  Committees—and  it 
would not be worth while doing it in 
one place, and moreover, the fulfil
ment of that objective will also take- 
long.  It cannot be done in a day.

4 P.M.

Then, it was also suggested: why 
have this nominated President? Why 
not let the Committee members elect 
one? I would like to point out witb 
reference to the remarks made by Mr. 
Chacko that even if we are having 
a larger number -as growers’ repre
sentatives, the few representatives of 
the ipdustrialists dominate the field. 
That is my answer to his suggestion’ 
for the  Committee  electing its own 
president.  If his comment is correct, 
then in most of the cases, it would 
npt  be the growers’ interests which 
1̂1 be protected,  but it might very 
well  be,  because  the Government 
v̂ uld not interfere, that an undesir
able person—or a oerson whom at least 
Mr. Chacko  considers  undesirable- 
wili become the president.  Knowing 
ttie objects with which the Comrpittee-
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has  been estabUshed.  and taowing 
what we wish to get out of the Ojm- 
mittee, I think the authority with toe 
Government to nominate  a suitable 
person to be the President is neitô 
undemocratic nor undesirable.  If all 
the members of the Committee were 
êlected persons, then  I would  have 
understood the argument that we were 
foisting somel)ody on the top of them, 
who was a nominated person.  Most 
of these persons, as things stand, at 
any rate, are nominated persons, and 
to give them « chance to elect a 
President from amongst themselves, I 
-do not think, is going to make much 
difference.  From that pomt of view 
I would suggest  that  the 
that has been made m the Bill is 
reasonable.  We would not  g -̂ 
ing very much in the way of estâsh- 
ment of democracy inside the Con̂ 
mittee by resorting to the election at 
valy one office-bearer.

*[Mr. Deputy-Speaker in the Choir]

My hon. friend Mr. Samanta fought 
ôn behalf  of Bombay,  Orissa  ^d 
West Bengal, but while arguing that 
we should abolish nominations, he has 
suggested—and there is an amendment 
-standing in his name— these 
Governments of the States of Bombay, 
Orissa and West Bengal, should have 
the power of nominating 'one repre- 
jsentative each of their own.  I  do 
not want to quarrel wftti the incoMis- 
tency in the arguiient, and  I  have 
<?very sympathy for his-supportmg the 
<;ause of Governments’ representation 
for the States of Bombay, Orissa and 
West Bengal.  I  am just at this 
moment not in a posiUon to awpt 
liis suggestion, but I will keep  it m 
view and if there is any other early 
opportunity, I will certainly see that 
the claims of these three States would 
receive consideration.

The last speech delivered  on  the 
Bill was by Mr. Pataskar—I wish he 
were here now.  First and foremost, 
he did not calculate the numbers very 
correctly.  There are at the present 
moment 26 members, but according to 
him there were 23, and we are going 
to raise it to 28.  The arithmetic of 
my friend is wroi\g; there are at the 
present moment 26 members, and we 
are adding only two.  That is why I 
am not in a position to accept the very 
reasonable suggestion of my friend Mr. 
Samanta,  for adding  three moi*e 
members, because as has been argued 
by Mr. Pataskar, we are really appre
hensive about increasing the numbers 
too much, l̂ecause it leads to  a not 
proportionate increase of efficiency, if 
not an actual decrease in efficiency. 
That is the reason why I am not in a

position  to  accept  Mr.  Samanta's 
suggestion.  The arguments advanced 
by Mr. Pataskar do not hold much 
ground, because we are adding only 
two persons, and that  too for very 
substantial and very urgent reasons. 
We are adding to the Committee the 
Marketing Adviser, and a representa
tive on behalf  of Assam which has 
had no representation so far.  This 
representation for Assam  has hem 
welcomed also  by  my friend  Mr. 
Samanta.  So these are the two addi
tional members we are adding.  For 
the rest, this is a more, or less formal 
Bill, except that we are changing the 
definition  of  the  word  *miir, and 
adding a clause  for the supply  of 
information about mills by the owners. 
There is no other difference of any 
importance otherwise.  In  two  or 
three clauses, we have expanded the 
sccgpe of the Committee’s work, so as 
to  give  larger  benefit to larger 
numbers.
I had said earlier that I was going 

to  accept the amendments of my 
friend Mr. Damodara Menon,  but I 
am afraid I have got to go back on 
my promise, because the work has 
already been done.  I have now been 
informed  that  by ,̂he  Adaptation 
Orders the modificatidpns suggested by 
my friend  are  already incorporated. 
They were not apparent on toe face 
of it, and therefore  I thought  that 
Travancore and Cochin were separate
ly mentioned and  separate represen
tation was also v̂en to them, and 
that now they should be joined. But 
this work has already been done, and 
so both the amendments which have 
been suggested by Mx. D̂amodara 
Menon are unnece$5ary.  '
Shri Damodara Menon: There is 

another amendment standing  in my 
name; is the hon. Minister accepting 
it?

Dr. P. S. Deshmukh: No, no.  The
reason as  I have already explained̂ 
is that we have not got this elective 
principle anywhere except in the case 
of Parliament. • If it is the intention 
of this House that elective principles 
should be followed, then'that will have 
to be done for representation in various 
other fields also.  I do not think we 
should deal with such a matter in a 
piece-meal way.  It would be better 
that if there is a represeintative from 
the State, he should be an elected 
persoh from the Assembly,  but  we 
have not accepted this principle so far 
anywhere else, and I do not‘think we 
will benefit much by making a solitary 
exceptibn in the case  of  one Com- 
hiittee, when ' in  all tHe other Com
mittees, the representativeB are notAf- 
nated by the State  Governments.  I 
therefore regret that I would not be
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in a position to acept the amendments, 
because there is nothing much that we 
gain thereby.  There is no amend
ment to the more important clauses, 
but they are only so far as numbers 
or representation is concerned, and I 
hope therefore that my hon. friends 
will not press their amendments.

Mr. Deputy-Speaker: The question 
is:

“That the Bill further to amend 
the  Indian  Coconut  Committee 
Act, 1944, be taken into considera
tion.”

The motion was adopted.

Mr. Deputy-Speaker: We shall then 
tak« up the Bill clause by clause.

Clause 2.—(Amendment of section 2, 
Act X of 1944).

Mr. Deputy>Speaker: As there are 
no amendments to clause 2,  I shall 
put it to the vote of the House.

The question is:

“That clause 2  stand part  of 
the Bill.”

.  The motion was adopted.

Clause 2 was added to the Bill.

Clause 3.—(Amendment of section 4, 
Act X of 1944h

Shri S.  C.  Samanta: While I do 
not press the amendment standing in 
my name, I would clear a misunder
standing that has crept in the mind 
of the hon. Minister.  He said that I 
was advocating for election, and at 
the same time putting in an amend
ment for nomination as well.  That 
is so, I want that the whole Act should 
be amended  so  that there will be 
election, but so long as that is not 
done, the State Governments should 
be represented by their nominees.

Shrl P. T. Chacko: I have  tabled 
two alternative amendments  to this 
clause.  The second of them reads:

In page 1, for lines 30 to 35, substi
tute:

“(g) six other persons of whom 
two shall be elected from among 
themselves by the members of the 
House of the People, one shall be 
elected from among themselves by 
the members of the Council  of 
States, one shall be elected from 
among  themselves  by  the 
members  of-  the  Legislative 
Assembly of the State of Mysore, 
and two  shair be elected from 
among  themselves  by  the 
members of the Legislature of the 

Stat? of Travpncore-Cochin..”

I only wish to point out that the 
Governments are represented by their 
nominees under another clause, while 
here the suggestion is with regard to 
the election of six non-officials.  Of 
these six, three are to be elected by 
the House of the People and the 
Council of States.  Why  not  elect 
the other three also from the Legislae-̂ 
tive  Assemblies  of  the States  of 
Travancore-Cochin  and Mysore?  I 
do not think there is any valid objec
tion and I have not heard the Minis
ter giving any reason for objecting ta 
this.  It is true that all the members, 
are not elected, but he has given the 
reason why all the members could not 
be elected. Some members for example, 
the representatives of the growers can
not be elected now as there are no 
representative growers*  associations.. 
The representatives of  Governments 
are also there. They are to be nominat
ed. But these six persons can be elect
ed and I request the hon. Minister to 
accept this amendment.

Dr. P. S. Deshmukh: Sir, as I have 
already stated, this  should  not  be' 
taken in a solitary way with regard 
to  one commodity  Committee. ir 
the principle is to be accepted, it wilT 
have to be of general application with 
regard to the constitution of all the* 
Committees.  I am prepared to consi
der the suggestion, but>at the moment 
I am afraid  I am not prepared ta 
accept it. ‘

Mr. Deputy-Speaker: Is it neces
sary to put it to the House?  I shall' 
adopt this course hereafter.*  Instead' 
of putting it to the House and then 
asking the leave of the House to with
draw, I will not out it to the House- 
if T know from the face of the hon. 
Member that he is not moving it.

Shri Damodara Menon: Sir. there is 
an amendment standing  against my 
name.

Mr. Deputy-Speaker: That also is nô, 
moved.

Shri Damodara Menon: I want  to- 
move it. That is exactly the same as 
Mr. Chacko's, but since..........

Mr. Deputy-Speaker: There is no re
jection. I have not placed it.

Shri K. K.  Basu:  Diamond  Har
bour): I beg to move:

(i) In page 1, line 30, for “six” sub
stitute “nine”.

(ii) In page 1, line 30, for “two” sub-- 
stitute “four”.

(iii) In page 1, line 32, for “one” sub
stitute “two”.
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[Sbri K. K. Basu]

Sir,  these amendments  spê for 
themselves. They deal with providing 
greater representation of the Houses.

Dr. P. S. Deshmukh: Sir, I am 
able to accept these.

not

Mr. Deputy-Speaker:  The question
is:

(i) In page 1, line 30, for “six” sub
stitute “nine**, ‘

(ii) In page 1, line 30, for “two” sub
stitute “four”. ,

tiii) In page 1, line 32, for “one” sub
stitute “two*.

The motion was negatived.

Shri Damodara Menon:  I  beg to
move:

In page 1, lines 33 to  35. for “one 
shall be nominated by the Government 
of the State of Mysore and two shall 
be nominated by the Government of 
the State of Travancore-Cochin” sub
stitute “one shall be  elected by the 
members of the Legislative Assembly 
of the State of Mysore and two shall 
be elected by the members of the Le
gislative Assembly of the State of Tra
vancore-Cochin/'

I am not satisfied with the explana
tion given by the hon. Minister. As 
suggested by my hon. friend, Mr. Cha- 
cko, the elective principle is accepted 
and there is no reason why in that 
clause the same principle......

Dr. P. S. Deshmukh: When I refer
red to acceptance of the principle, it 
related to the first two—so far as the 
joining of the Travancore-Cochin......

Shri Damodara Menon: My amend
ment is this......

Mr. Deputy-Speaker: I will put it 
to the House. Besides the  elective 
principle that is adopted for Members 
of Parliament, the hon. Minister does 
not find his way to accept it as a gene* 
ral principle.

The question is:

In page 1, lines 33 to 35, for “one 
shall be nominated by the Grovem- 
ment of the State of Mysore and two 
shall be nominated by the  Govern
ment of the State of Travancore-Co- 
chin” substitute “one shall be elected 
by the members of the  Legislative 
Assembly of the State of Mysore and 
two shall be elected by the meml>er8

of the Legislative  A8smi)ly ot the 
State of Travancore-Cochin”.

The motion was negatived. ^

Shri M. S. Gurapadaswamy: Sir. I 
have an amendment. I gave it to the 
hon. Minister.

Mr. Depttty-Speaker: Has the hon.
Member got an amendment to clause
3 ? Is it acceptable to the hon. Minis
ter ?

Dr. P.̂S.  Desbmokh:  No.  Sir. I
have not even seen it.

Mr. Depaty-Speaker: I shall go ac
cording to the general rule, that un
less an amendment is acceptable to the 
Minister in charge. I will not' waive 
the notice.

Shri A. C. Guha: Sir. I have already 
pointed out to the hon. Minister and 
to this House that the cess collected 
under this Act should not be automa
tically transferred to this Committee. 
In fact, there are about 12 or 13 auto
nomous bodies which have got funds 
like that and on several occasions I 
drew the attention of  the Finance 
Minister and he gave me an assurance 
that he would rectify this so that the 
fund might be collected by the Gov
ernment and may form part of the 
Consolidated Fund of India and then 
the Central Government  will hand 
over the fund after being properly en
tered into accounts. Sir, according to 
that assurance given by the hon. the 
Finance Minister......

Mr. Deputy-Speaker: How does this 
arise out of clause 3 ? The amend
ment relates only to persons.

Shri A. C. Guha: “To receive for 
credit to the Fund the proceeds of the 
duty....” that is the preamble of sec
tion 4 which is going to be amended 
by clause 3.

Mr. Deputy-Speftken  That  is not 
sought to be amended now.

Shri A. C. Guha: The whole section
4 is under amendment.

Mr. Depnty-Speaker: “In section 4 
for clause (a)”—some  portions  of 
section 4 are amended.

Shri A. C. Guha: Clauses la) to (g). 
The preamblef is the ̂ ain part.

Mr. Deputŷ pedier. I do not want 
to be technical, if remotely connect
ed with that subject. But the prin
ciple is, he wants to give representa-
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tion tor Parliamcint. tie  to add
tv̂o more members and that by the 
elective printiblfe. Whether the whole 
thing ought to be handed over to the 
Committee or not or that it should 
become part of the Consolidated Fund 
•of India and from time to time money 
should be doled out to the Committee 
—though it may be in section 4. It is 
jiot  touched  by  this  amendment. 
Therefore it is beyond the scope of 
this Bill.

Shri A. C. Guha: Perhaps you may 
remember that a large amount of mo
ney is being handled by these Com
mittees, and the hon. the Finance Min
ister admitted that this should be rec
tified. When this clause is under dis
cussion and is going to be amended, op
portunity should be taken to rectify 
that lacuna. In two subsequent Bills 
this has been done, in the Coal Conser
vation and Safety Act and also in the 
Industries Development Act. My sug
gestion is that the hon. Minister should 
take this opportunity to include a simi
lar provision so that this fund may be 
properly audited and made part of the 
Consolidated Fund of  India  and be 
handed over by the Central Govern
ment to that Committee. It may not 
be an automatic right of that Com
mittee to handle that fund and to use 
it in any way it likes.

. Mr. Deputy-Speaker: I only allowed 
the hon. Member to go on so that he 
may avoid it in the Third  Reading 
stage. It is not relevant for this pur
pose.

The question is:

“That clause 3 stand part of the
Bill.'*

The motion was adopted.

Clause 3 was added to the Bill.

Clauses 4 io 6

Mr. Deputy-Speaker:  There  is an
amendment by Mr. S. S. More to clause
4.  “Omitting” is not an amendment. 
The hon. Member may vote against it.
I will give him  an opportunity to 
speak.

Shri S. S. More: Sir, in moving the 
particular amendment which you have 
ruled out, my main objection was to 
emphasise that in forming the different 
Committees for different purposes the 
principle of democracy should be fol
lowed. Now, Sir. the stalwarts of the 
present Government have been profess
ing all along and on many occasions, in 
season and out of season, that they 
stand solidly for democracy. But our

experience has been, Sir, that they pro
fess democratic principles but in prac
tice they are developing a sort of dicta
torial trend. (Interruption). My friend 
is saying, ‘‘Nothing of the-kind”. That 
may be his own reaction. But just as 
we say “The test of the pudding is in 
the eating”, we may scan the differ
ent provisions, the different proposals 
which are footed by the Government 
and a careful analysis of all these pro
visions forces one to the conclusion 
that this Executive  Government  is 
grabbing more and more power in its 
hands. This Executive  Government, 
Sir, when it becomes “power greedy”, 
wants to grab more and more pow
er. Then democracy comes into dan
ger. My  amendment is  that  they 
should not snatch power from the de- 
m.ocratic Grovemment. Mr. Pataskar 
wonderingly asks, though he belong 
to the Congress, why so many seats, 
so many olaces of office are being mul
tiplied. I can give him the explana
tion, if I can eive it. Many opportu
nists, many power-seekers, many job
hunters are flocking to the Congress 
camp and . all of them have to be ap
peased. Create as many oosts as pos
sible, appoint as many Committees as 
you can, do not care for squandering 
away the money of the  public but 
keep them all pleased. Everybody has 
.<;nme beggar’s bowl in his own hand. 
Something has to be given to them. 
Therefore all these posts are created.

Mr. Chacko very bitterly complain
ed, and with some justification I may 
say.—he complained in spite of party 
discipline—that these Committees have 
not discharged any function and still, 
a vigorous attempt is being made to 
keep all these bodies alive—not for 
the purpose of serving the interests 
of the different classes, either of the 
coconut growers or the oilseeds pro
ducers but—for the puroose of keep
ing  everybody  from the  Congress 
camp busv somewhere. Therefore, Sir,
I submit that the Vice-Chairman of the 
Agricultural Council for Research be 
PX~ofprio President or Chairman of 
this Committee. Of course, that will 
take away one place from the hands 
of the Executive Governnient.

Sir, I will give one instance of how 
this power of nomination is being uti
lised by the Congress people to lubri
cate their own party. I will cite an 
instance from the Bombay State.

Mr. Depaty-Speaker: Let us not go
to other States. The hon.  Member 
might find enough material if neces
sary here.

Shri S. S. More: That is my own ex
perience and I propose to cite from 
my own experience.



The Minister of iflevemie and  22x- 
9Wditiire (SbrI Tyagi): He is giving 
his experience. Was he  lubricated.
Sir?
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Shri S. S. More: When I was in
side the Congress we were fighting the 
Britishers. There was no question ol 
lubrication as a matter of fact. The 
question of lubrication,  Mr.  Tyagi 
knows from his own experience, arose 
after the 15th August, 1947 and not 
before that. So, my submission is in 
the Bombay State, Sir......

Mr. Depaty-Speaker: I think coco
nut oil is sufficiently lubricating and 
it is unnecessary to go to the Bombay 
State.

Shri S. S. More: I accept what you 
say. Sir. If Bombay State is not to 
be placed under cannon fire, I am not 
going to dispute what you  say, Sir. 
This coconut oil and oilseeds are being 
utilised by the present Congress Gov
ernment as I have said as lubricants.

My submission is that the Minister 
in charge was very prolific in saying 
that he stood by the principle of Sec
tion and when the time comes he will 
submit these proposals to some exa
mination and possibly he may intro
duce the element of election. Now, 
Sir. why this double process of legis
lation? Let the Vice-President of the 
Agricultural Coimcil remain ex-officio 
President of this. Committee for some 
time. If by that time the hon. Min
ister, who is new to his job and there
fore l)ubbling with enthusiasm, scans 
all these provisions and if he is real
ly convinced that the ex-officio Pre
sident is over-worked then let him in
troduce the principle of election and 
give all these 26 or 27 persons the 
power of electing their̂ own Chair
man. Possibly  there may be  some 
claimants for some office here or for 
some office there; they will have to 
be satisfied, they will have to be pat
ronised and for all  these purposes 
this power is being taken over by the 
Executive. Sir,  I  do  not wish to 
make a very long speech. I oppose 
this particular  clause  with all the 
vehemence that I can command.

Dr. P. 8. Deshmnkh: Sir, I do not 
think that what my hon. friend has 
said calls for an  answer  from me. 
He has  delivered his vehement  op
position so far as Congress and every
thing that the Congress and the Con
gress  Governments do and he  has 
taken hold of the coconut and on the 
hmns of it administered  some  new 
abuses to us. If he analyses the com
position of this Committee, he will 
find that what he fears may be what

he might have probably himself done 
if he was in this place has not been 
done by the Government.

Shri S. S. More: I have not follow
ed him. Sir.

An Hon Member: 
lish.

He  spoke Eng-

ShH S. 
English.

S.  More: Not  intelligible

Dr. P. S. Deshmnkh: Sir, it is not 
the intention of Government to push 
any Congressman to any position, 
good, bad or  indifferent. I do  not 
fliink it c£fn be said at any rate so 
far as the composition of these Com
mittees is concerned; I think that this 
criticism is really out of place as far 
as this Bill is concerned or this clause 
is concerned.

Mr. Depnty-Speaker: The question
is:

**That clauses 4, 5 and 6 stand 
part of the Bill.”

The motion was adopted.

Clauses 4, 5 and 6 were added
to the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Dr. P. S. Deshmnkh: I beg to move:

“That the Bill be passed.”

Mr. Depnty-Speaker: The  question
is:

“That the Bill be passed.” 

The motion was adopted.

INDIAN OILSEEDS COMMITtIe 
(AMENDMENT) BILL

The AOnister of Affrlcnltnre (Dr. P.
S. Deshmnkh): I beg to move:

“That the Bill further to amend 
the Indian Oilseeds Committee Act, 
1946, be taken into consideration.”

This Bill follows very closely, Sir̂ 
the pattern of the Bill which has been 
accepted by the House Just this mi
nute. There is in this Bill also a new 
definition of the word “mill”.  It has 
been suggested:

‘“mill” means any premises in 
which or in any part of which oil
seeds are crushed or are ordinarily 
crushed with the aid of power:’




